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: the date of: recelpt of copies of thls orderf

Order dated %8, 08,10,2002

By claiming that her husband had.f{

served the Railways fof more than 22 years with

Provident Fund A/c. No.489871 the Ap
has filed this 0. A. prayinq for a dir
Respondentsi‘to provide an employment a
//6§ one of her family members. It ﬁas been.
disclosed in the body of the 0.A. that
'pens1on was availableLpoAQer hushand no

. ‘pepsion s qelng paid to her. It has been

‘stated in the O.A. that the Applicant had.

susmitted gfrspfeseﬁtétion on 18.12'2&é'ﬁbd‘€h;l

Gene;sl M.anager: of S.E.Railwayse - :
" Without entering into mer i

this @ase, this O.A. is disposed—of x:

stage of admi331on w1th direction to Relx{'

to examine the grievances of the Applicant as ‘;

raised in her representation dated 18,12, 2@@1 .

(annexure-1) and in this 0.A., and pass ne

R

_ orders w1thin a reriod of three months f

~Send copies of this order along /_
with COpies'of this Q. A, to' Respondents. A f

copy of this order be also sent to the




‘.
,‘

Applicant in the address given out in the O.A.
Pree cobies of this order be also handed over

to the Advocate for the Applicant and Shri D.N.Mishra,

Standing Counsel(on whom a copy of O.A. has keen ser:ved)

appearing for the Respondents, /"\SSD.)/
M\J&N «é(’g\w\
VI chme/Slm M EMB ER(J UDI CI AL)




